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Judgement

Shabihul Hasnain,J.

1. Heard Sri Pradeep Shukla, learned counsel for the petitioner and learned
Standing counsel.

2. The case of the petitioner is that petitioner''s father who was a work charge
employee in the department died in harness. Petitioner being his son was given
appointment under Dying in Harness rules vide order dated 12.12.2006, annexed
as annexure No.2 to the writ petition.

3. The contention of learned counsel for the petitioner is that since the petitioner
is working as daily wager and almost 4 years have passed but her services have
not been regularized and he has not been given permanent post. In this regard
reliance has been placed on the judgment rendered in the case of Kishan Lal
Versus State of U.P. and others, 2007 (25) LCD 469 : ((2007) 6 ALJ (DOC) 324)
It appears from the averments made in the writ petition that the petitioner is
continuously working and making several representations which have fallen in
deaf ears of the opposite parties, who in the first place faulted by not giving her
permanent appointment as has been envisaged under Dying in Harness Rules,
1974 and secondly they are continuously flouting the rules by keeping her on
daily wage basis.
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4. The writ petition is, therefore, allowed. The petitioner shall be treated to be a
regular employee from the date of her initial appointment. She will be allowed all
consequential benefits including arrears of salary from the date of her initial
appointment.
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